
IN THE CENTRAL 	UNISTR9 lyE TRIBUAL 
CIJPTACK BENCH;CUrTACK. 

ORIGINAL APPLICATICN NO. 382 OF 1994. 

Cutt&Ck this the 7th day of DecembeL,1998. 

Tapothafl Mishra. 	.... 	 Applicant. 

-Versus. 

Union of India & Others. .... 	 RSpo!ñentS. 

( FOR INSTRLCTIONS 

whether it be referred to the reporters or not? 

TAhether it be circulated to all, the Be1Xhes of 
the Central pj5rniriistrative Tribunal or not? 

NJ Th 
(G. N ARASI Mi-iA? 	 (5 OMNATH £Q 	q 
'EMBER(JUDICIAL) 	 VICE-CHAIRL'. 
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CENTRAL AD MINIsTRArIvE TRI13UNAL 
C1JI'TK BENCH; CUTTPC.K•  

ORIGINAL_APPLICATION NO. 382 OF 1994. 
CUTTIK,this the 7th day of December, 1998. 

C ORAM 

THE HONOURA)3LE NR. SOATH SOM,VICE-C}jAIRMAN 

AND 

THE HOURAi3LE 11ft. G. NA SIIiAM, 1& M3ER(JUDICI) 

ri TapoThan Mishra,aged about 29 years, 
S/o.Upendra Mishra of village Gcpiriathpur, 
PS Puri Sadar,Dist.puri. 

... 	APPLICANT. 

By legal practitioners Mr.i3anamali 5ahcr, PIvcX ate. 

-VERSUS- 

Unicn of India represented by the 
General 1 anager,South Eastern Railway, 
Garden Iach, CaLCutta_43. 

Divisional Railway Man age r, 
South Eastern Railway,Khurda Road, 
DiVisi )n, At/po.Jatni,Dist.Khuda. 

Senior Divisialal Persine1 Officer, 
South Eastern Railway,Khurda Road  
D ivis icn, At/Po. Jatni, DiEt. Khurda. 

RESPONDENTS. 

By legal practitimer ; Ws. B. pal, 0. N. Ghosh.. p.c. p a1a, 
Senior Standing C ounsel. 
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ORDER 

MR. S OATH S OM, VICE-CHAIRMIN 

In this Original Application, under 

seCtion 19 of the Mministrative Tribunals .t,193 

the applicant has prayed for a directici to the 

Respondents to allow him to work as Casual Labourer 

in the Conmrcial Departnent of South Eastern Rai1wy 

Khurda R0a1,DiviSiofl and alsof or regularisation of 

his services. IccOrding to the petitioner, he has worked 

as Fbt weather Waterman on casual work basis uner the 

Staticxi Supe rintendent, S. E. Railway. Talc her for a 

period of 80 days from 10. 4.1983 to 30.6.1983 after 

which he was discharged from the work.After such 

di5charge, he has been representing to the Departnental 

Authorities to taJce him back as Casual Labourer but 

without any result. He has also filed representation 

to the Chief Minister of Orissa whichwas also 

f orw arded 
ti 

 the Re p onie nt No. 3 but n 0 favourable act ion 

was taken.As such, he has come up in this original 

application, with the aforesaid prayer. 

2 • 	 Re sp onle nts, in thej r c ounte r have st ded 

that from the avai1ble records and files,it is seen 

that three pursons worked as Casual Hat Weather waterman 

in TalCher Railway Statin from 1.4.1983 to 30.61983 

and they were Digambar &ain, Gcpinath Sahu and San stan 
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$ena. It is stated that except the above persons,no 

other person was engaged as I-lot Weather Waternian and 

it is qpecifically state5 that Anrxure-1,which is 

the certificate pra5uced by the applicant purportedly 

i sd ai 7. 7• 9 3by the Station Supe r irite ndent, Ta iche r 

Railway Statin, is not a genuine dunent, IL Support, 

of the above C ontent ion, Re sp onie nts have al s o aibnii tted 

a letter dated 28.8.1983 indicating the appointment 

of different persons against casual hot Weather Waterman 

in different Railway Staticns of Khurda Railway 

DiVisia.Aga1nst the Taicher Staticn and TaiCher 

Thertial Railway Station, nafres of pers.ns earlier 

wd apse arft and not the naLe of the present 

applicant. There is also a report dated 12-3-94 from 

the Welfare Inspector,Cuttack according to which he 

visited the Talcher Railway Station Cn 11.8,94 and 

verified all the relevant available records cf 

the Station Supdt. TaiChe r and C Quid not find any 

evidence that the applicant has er worked there 

The Statin Supdt. Taicher Railway Station vide 

letter dated 11.3.94 nnexure_RJ3 has also intixnated 

that on ye rifjcati on of rec ords and the muste r roll 

- 	 he is satisfied that no Such person in the narce of 

applicant has worked in that Divisiori.On the above 

grounds,the Resp ondents have cpped the prayer of 

the App1  Ic ant, 
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We have heard Shri B,Pal learned Senior 

Counel appearing for the Resp ndents and have also 

perused the records. The sole basis of the claim of 

the appi ic ant is his p urp orted engagdaent for a pe r i cd 

of 30 days from 10. 4.83 to 30.6,1983 as Hot Weather 

Wate r man under St at I on Supdt. Ta iche r Railway St ati On. 

This claim has been denied by the Respondents,, an the 

basis of the docurrents and the enquiry report. In view 

of this, we hold that the applicant has failed to 

prove that he had worked as a HOt weather Weterman 

under the Station Sudt of Taicher Railway Statin 

for the above pe  r i od • MD re oe r, j  ust bec a uc he had 

worked for 80 daysjmorethan a decae ," ni he cai not 

claim that he should be ajgain ta]n b€ick into service 

and regutarised. 

In view of this, the application is 

held to be without any merit and is re jected but 

under the circurnstancew,ithoit any order as to Costs. 

L, 
(G. NARASIMHAt4 
!'E MBER(JTJDICIAL) 

(S0MATH so4( 
VICE-CHAERM$i - - 

PZNWCM, 


